THE EQODCORPORATIONS (AMENDMENT) ACT, 1988

‘No. 36 o 1988

[20th August, 1988]
An Act further to amend the Food Corparatlons Act, 1964.

BE 1t enacted by P@rhament m the Thxrty-nmth Year oﬁ the Repubhc
of India as fOllOWb '

1988.
2 I "sec}c’ion”r?ﬁ of the Food Cé“rpbfatiéijr‘xg'ﬁct' 1964 for sub-section
(1) the followmg sub-se«ctxon sha11 be substxtuted namely —_

“(1) A
1rtsa functmns under thu; Act-—- DI

(a) tgke advances agamst stocks af foodg:ains or otherA

: L prdstuﬁs hel,d by ity..or borrqxv\p ‘meney—-
(7,) from any scheduled bank or

(i) from any other bank or financial institution approv-
ed by the Central Government in this behalf, er

(iii). from gny ‘ether: authorzty,; organisation or mstxtu-

a1, ' t;on or.from Ahe: »pubhc on: sueh -terms .and conditions ag may -

;be -appeoved: by the Central Government or:

(b) issue and sell bonds and debentures carrying interest
at such rates as may be fixed by the Central Government at the
time the bonds or debentures are issued:

Provided that the amount borrowed by a Foed Corporation under
this sub-section shall not at any time exceed ten times the paid-up
capital and the reserve fund established under section 33.”.

423 -

1 'l‘his Act may be called the Food Corporatlons (Amendment) Act

Cdrporation may;y. for thé purpose @f carrymg out-

Short
title,

Amends”
ment of
Act37
of 1964,



